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MR. DEPUTY CHAIRMAN: | shall now put the motion regarding the consideration of
the Constitution (Jammu and Kashmir) Scheduled Tribes Order (Amendment) Bill,
2024 to vote. The question is:
"That the Bill further to amend the Constitution (Jammu and Kashmir) Scheduled
Tribes Order, 1989, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the BiIll.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

ot 3o Ger: HE ISy, H U BRel §:

5 faerge o1 gTRd fopar wTU|

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We will now take up the Public Examination (Prevention
of Unfair Means) Bill, 2024. Dr. Jitendra Singh to move a motion for consideration of
the Public Examinations (Prevention of Unfair Means) Bill, 2024.

The Public Examinations (Prevention of Unfair Means) Bill, 2024

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.
JITENDRA SINGH): Sir, | rise to move:
"That the Bill to prevent unfair means in the public examinations and to provide
for matters connected therewith or incidental thereto, as passed by Lok
Sabha, be taken into consideration."
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it SgQUTART: ARG W3 S, T AT 9 9 IR $ gl d9r8d 272 Let him
speak and then we will move the motion. 3T 9 fdd & IR H $© IdT Y|

...(Interruptions )...

DR. JITENDRA SINGH: | will do whatever is the sense of the House, but | think, the
sense is in favour of expediting it. So, | will speak a few sentences to say that the Bill
has already been passed in the Lower House. We had an extensive discussion and it
received support across the lines regardless of ideological leanings or other
considerations and now this important Bill has come to the Upper House, which is
also known to be the House of the Elders. | am sure the Elders will also bless it with
the same spirit and bless the resolve with the conviction with which this Bill has been
brought in. This legislation also happens to be the first of its kind in the history of
Indian Parliament, and maybe, it is the first of its kind also because the founding
fathers of the Constitution and the Penal Code may not have visualized that there
would be one day a situation arising like this because this legislation seeks to address
a very recent phenomenon. It seeks to address an issue which has emerged in very
recent times and, as you know, the Government headed by the Prime Minister, Shri
Narendra Modi, has always placed the youth at a very high priority and, therefore, it is
the responsibility of each one of us. We have huge stake in the youth of the country
who comprise more than 70 per cent of India's population and, therefore, none of us
would like the vital youth energy and youth power to be sacrificed at the altar of
handful of selfish interests. So, this Bill essentially deals with those who tend to
manipulate the examinations, be those for the selection examination for recruitment of
Government jobs or be those for the competitive examinations for higher education.
But, at the outset, | also wish to make it very clear that the bona fide candidate or the
student or the job aspirant has been kept out of the purview of this Bill. So, let not a
message go that this is meant to harass a candidate or a bona fide candidate. This is
only meant to serve as a deterrent against those who tend to cause injustice in the
competitive processes and for them, as of now, we did not have a specific law in
place. So, this 'unfair means' law will make up for that deficiency because, as | said,
it was a recently emerged phenomenon. Time and again we have been facing such
issues, such reports emanating from almost 15 States and Union Territories of this
country. We had three or four such scams successfully happening in Rajasthan in the
last three years. We had the Police scam, we had the teacher's selection scam.
Then we had a series of scams from West Bengal. | would get into the details of this
later on. In order to, therefore, move in that direction, to prevent this happening
because it is not only playing with the future of our youth but, as | said, these are
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youth who are going to be the architects of the New India in the next 20 years and
who are also going to shape the face and destiny of India in 2047. So, there have
been occasions when this has not only led to loss of valuable merit, but it has also
caused huge amount of disillusionment, frustration, disenchantment among the
young students and their parents. In the Lower House, | felt tempted to quote one of
the suicide notes of a small child of Class 12 who passed away in very tragic
circumstances only about a few days back. She left a note, ‘Mummy, Papa, please
forgive me. | cannot do it. | am the worst daughter.” And, | am sure, none of us
would ever wish that any of our children would have to face such a fate or go through
that.

So, | think, this Bill, in a single sentence, is dedicated to the youth of this
country, to the students of the country and to the young job aspirants of this country
whom we hail as the builders of India, that is, to rise to the pedestal in the next two
decades. Thank you, Mr. Deputy Chairman, Sir.

The question was proposed.

it SgUTaf: g=Id1g| Motion moved.
31 AT TSR 59 TR gl HY| AT G, H D] I T8l §

e et =T ST, 371 AT BT 8, TR ITab! SITE H 47 ffversry g &1 gelr Va1 g

37t fafraora R (950 UQen) : AT SUHRT AR IS Y, § dld alier (Srferd |red
FraRoT) fa8ae, 2024 B Gol ©Y A FHAT BRIl §, i o oo aul d S
ey frsder B @12y off, 9 ve 9gd 991 ad 99 T8 81 YR ofid, 3ifengT
TSIHEEM & Sdd BeBTs IR BT db b Sl el TelH=eH s8Il &,
RoTec 39 & 918 BI--T YU STRAT 27, I9H A6¥ 971 & ST 2 3R S sfs+ o
S R HH B QY S 21 FEIGY, $AD! normalization HEd &1 IE 984 IS
YR P ATIH G 1 & 3R H J8T IR $HDT Seoid ST a1adl gl

AT ITFAYTIf ST, 18T Concurrent Subject &, <ifdh=T XS] H ST U¥I&TTd
TS ©, Ol RKCHTH U &, SAD] Gad I91 HIcTell Hed Yol H AT H gl 51 §9P
H1Y Bl AT T Tab TSiid I W §g Toh T8 U1 Sax g2l Bl Wl BRTs, ITh]
al ST U7 fem am, <ifeh= R ot =1 srdenfsres wu | U1 by Wil B, d et Wi
ol T 2 T, AT WY Ot A I1e% §1 394 1 U 9 IR & Raars dRarg g
TR 3R B4 S Y&l H &l HeIQd, Al Sil ®ed I b T @i, 9 @ g, © H
3MYhT SITGT A T8l o711, H YA 7RI HRAT A8l § [ A USell 91 I I8 &

: Expunged as ordered by the Chair.



[ 9 February, 2024 ]

fh T8 TP Concurrent Subject 2, SAfIU g TRGR Bl IE AfTPR & fh I &
ST ISR 81§, STl S ot Sy 39 Sreet | fm 1 & 19 such

other authority as may be notified by the Central Government.

[THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO) in the Chair. ]

H AR AT ST ¥ SRI" B3 b [ I8 Concurrent Subject 8, ST
It H Y IS 39 UBR &1 Blg Ji 31 8, I SHH 9G] A fHAT Y| A=
SUFHTEIE FB1Gd, GA%I 91 IB © (b ATATST WSIHTR & BRI SHR U ATE|
@I F=T ¥ g7 HRCH TIRE T2l 7, D! g9 ¥ U &, th w1ead R
US98l 81 UTdT ©, ${eTV T T-3TeT fSH1 IR, 7T T-37elT dTa—T b IR
IR UNIET 81l 1 817 $9H 81 normalization WWWWWW%,W
SIS TIET IR BT 6 98d 991 R 99 T3 &, SHH] Y HIEIH 9 TS 2
S QAT SISt eMfie 81 18 €, Sl &idh foffes 811 & 918 ol g widl # Sirax
39T Sb of oicll &1 ST Yol ITH dATd 81 X8l & H A1 HAT Sit A STRIY BT
TredT g o FSTail aiery 8, SHH 3fels qIe § o 3R I qIe ATharg—
BT AT I8 TISII-eI Sffectfaded YR UR MeTRd &1 3R a8 UR S P AP
ol A =T B & =Yl § U SiR STRIY HRAT A8dl gl 3N $ HsHed Hl
21 BTt 31ot B 84 I8 et et 3iR o1t 2 erigde & forv Sadl sfifthd e jET '
o 3T WeR Tl B I &, S 4 1gH W < faam a1l &ars 1(2), UsT w6) 1-
2 - WX g 3HSHC & fh THBT SRINT thg, XS] dAT Bg2ARIT TS &b AT, 9l
HRITHI T BT T8 HRT JHSHT AdR I §l GART IFSHT Falist 10(2) UST 7 6 Bl
e} ATgT & He | B1 98 BT, SN S9N S U8 SIeh 8, S9d folv 3819 &g faa
g fr S AR auf & fofg /g o) fEar SIrgem| St St 3Rt 81 gat 8, S9 IR
9t & fo1 B 1, gfew Srofias ufaefa o <41 T1fav| JIaRT ssHe - 398 SHG]
AT ORI UTTSrhROT XY T &, oAb AT ff 81 €, s MY 814 §, Safag A+
2 ST 9 ART e © fob 5ad usietr UTferevor 9rsg & 91, ST iR I 9l &3
BT AT ST ST A1V AR7 SRR JHSHT Flrst 11, UST 6 & G H gl 394 I9-
FATST 11(3) SIST WY, [ Ieord 81 6 q-ien # gierar Rig 81 1R usier &l
dJehTel PR AT ST, 396 F1-I1, SISl &l ¥ Sfed foham 1Y 8ik dapre
T I BT GETT off SIY| IETER0T & oIy, 97 ueer § et Afaw wHeE &)
2018-19 @I TRIET gs AT 3R 98 faq1iad 81 7S, Rl UuR 3M13C 81 14T AT| IHH
31TST I DIg 01T & 81 UTT 2, SAFY T 11 I8 2 b gad ol w9g-dwr aa
ARV IRkt

‘Eﬁ?ﬂ,ﬁ%ﬁw@ﬁ&ﬁam%@%concurrentwg,
ST R ST BT AT 3TH &, T AT AN d G& §9 YBR BT DI 370 I H TG
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T Jfeh JAMYDT FATRST &1 ST il &, Al §9 BT Bl AR B b oy T 3{Taeh]
3MeRTSS fhdT STV T8 Fedlol I M Bl ST

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAQO): | am happy to be in the
Chair on a day when former Prime Minister, Shri P.V. Narasimha Rao, an illustrious
and outstanding statesman and a 7elugu Bidda, has been named for Bharat Ratna. |
would like to thank Hon. Prime Minister for naming him for Bharat Ratna. The second
speaker is Shri Prakash Javadekar. ...(/nterrupt/ons)... Yes; yes. There are two
other illustrious sons of the soil, Shri Charan Singh and Dr. M.S. Swaminathan, who
have also been named for Bharat Ratna.

it BT AASHR (HERTR): W, I Sl GIEY ¥ BN il 3R UUR ol  oldhv
BT TP, T THR I &1 Y, T Had GXBR] Wil IIe § T8 sidl 7, Ifcth g8l
ol U, R Bicrst |, fh HUR, SHHT I8 Uh HH 81 3T 91 B b $o ATl
Ugd o9 [98R 9 U o # fafsoi <19 ugel, a1 WRed d ATdd d& difedl
DY, HUR STHR MSS §oF < 38 I, I8 Fa <]

5.00 P.M.

34T 1271 el T[T NS 81 I8 ST IR Yararel TR &, d JMMSITRYH BRI 9, S
341 Sioil 8, d 121 el 81 1Y, Hifds a8] gRT DIl BT &1 ST 2T 3R IR el 81 I8
J| I81 N B U BId U1 3 RE W I8 Wpol § Ul Y& 8idl &1 H fa=er wmai St &1
3Af¥E= &, STa H e fawe w350 o1, T9 9 SR U9 & Y G 3l 3R e
1 | I8 Sl B fhaT &, ST I S &l A9 1V, wifh I8+ brut
T TRE A GH DI 4 ol § 9gd AR NIST4 9 ol & B &, S 376 gRT T
T ATl fEer 9|1 St 7 U reTs I SS9 UR 3o fhaT fob Bl R+ dTel 9 ded 8%
7T 3R GRIETT H 3YTdE 60 TTRY ATV, AT 49 TG g2 81 9| 918 H FIP! UdT Tl
fop QT B P B UT B Fhd & 3R iU FwT R -¢fR 91| § U BIeT Sa18vul
AT E1 H 24 A1 B IF H AFC WRR 491 AT ARG H YUl Jarget & giRar 3
BHIRT Udb notorious centre AT - TGRAR| g8T el AT leakage or copy B ATl H BT
ST &1 fega anl #9 gRaieT a1sd FiRelR 9 91 R 9T T admit card ford
5 I A1 & B &, AfhT 9 Birell & fodl ™ | Ay &, a1 STd! AgdaR |
TSR Wex § 989 gl H B 9996) -7, 3iex 907 iR R feam §+ <1 foh
I8! fa=N STl 81 T2 81 B9 AI! UdhsT iR GRT 9isT He ATl 51 AR &M
SIS Qﬂ, Sill inspection team NG Qﬂ, Sp] Ugol Bl Wax fHet STt oft IR 99 T
3JTUHT AT 918X b od A1 I AHI STl ) oY, T BRTST 81 BIdT o1, I 3
b od o, WAl 3d SISl 3ATg 7, A1 $9D ggd dRIh 81 Y © b I Hai-Phal
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YU &, B B ¥ BICT AT AZD THL IR G & 31X 18 174 9o 8, R
FITIT YR Herd &1 9 g STa1d Aol 6 B ol Saiaroll 9 AT §9 disli Bl
$BI-PHB BUN & 3R B GATS S, FHAD] LA B o, [ 991 d fofad g1 ud
H ol 950 ARI ST W) TSSS! Bl 81 AW T AT - SIS Dl Harsi Hi wdl
ST BT - TSR § I8 GRIET 8-10 AT H 19 IR HRIeT 81 TS, fhe uRiett &1 Fe
Bl 21 SAH a7 dxId YT S © b Sl Teds! bR dldl &, SHh! 399 axradl
forercht Bl

§ fUsel IR A TSl gATg H 271 981 Telangana State Public Service
Commission @1 10 ATel § Y Y qleqT T8l 81 uTg| 9&f 12 9% YR ofld 81 Y 3R 98
URIET A B 5| URIET el 811 W BIAI AR JaARIl B U Ul BT JHar 8l Tl
VAT 36 IS31 | 81 &1 81 I8 IS & 91€ Jla] IRGR ° U iy foram A1t s
BT AT AT T URIeA YT ¥ &1 3R AT 9 National Testing Authority (NTA)
BT RATYAT Bl | ST IMSIMSS! § OSSP ATSIAMSS! BT 81 U §Is conduct HRET 8,
IHH Bl BIS TSTS] Bl TR T8l Mg, IUT IR d NTA H Al Gars © F qR1
IO IR BT TS 3R 396 BRI IFH A ger O g o ft, srat aienyg Y g
T, 1 IHH BIYT BRAT FHTE 81 1T I8 AIGST H 21 § q4T AFGT A Bg [ A9
JEl ST <RIY, TACIY &1 Sl gl ©F 2, 98 984 g9 ol T8 AP SN
fagar 8 {6 9t sl IR RIT Tt T8T 8l SAGGID oicd & A1 BSBIS Aol &Y
Adhd, 39 38 & Mfasis fby 1w €1 Afes #9 o1l <@ o el dret gaeiv &f
ORI H A B AN A TSgS B DI YATH (1| ST I8 AR -RIUTE] BT el BIell
21 RIUTE) Teh I TR BRI, Il AR 3NN 3R] BT BT B o STTT $HD U HTH
BT TSI, oifh T 2fffedhe uRie 8l Ugal Udsscl 7 sidr off, saferw
TAgSCl BN AT A B, HATGT H I8 O el &l I&T AT| <1 S 81 YT Bl shisT
RITAT galT, 1 I JRd Ysse! &l gel W % $il 59 ave | 91 aerny gq
i1 9% U 98 Heayul 91d 51 981 UACIY Bl 311 & 3

I8 1 {9t gafely weayul € & ST 31y &R+ d1ell Iese 2, ARE arall
ST 8, ISP ART BT Bl AGAd B 8| I5dl, Fifh gl FHT Ared Hei, dl
Pls Hdold el X b d Bl fh &9 T T B, HgAd T B | 98 qHI
YATRT TE1 R FD T, S HRE BT YOIl T&| DHRAT| BTIAT Dl HEId BR D! ARG FHTSH
DI Tpl A B S A1V 1 F-T & Foheldl Al fHeldl, T8 FHSI Bl STRevd o
$feTT I8 SN {91 AT B, U8 I dell ol THoNa=ee & aR § Fai 81 9 I3
H U9y ofld 8 @ ©, o AREIR 81 % 2, U9 of 2 &l 399 U@ 9gd
SReCMdsss dRWE 8l T &l ol fagsg g Sft 51 &8l sfiFars
TSR o dTell ®s W $UFAl JIR 81 T {9 Haf=) &1 70ds IR IRR
TeAdT B, d $H T2l &, dfcth Nd! $O T8l doldl 8, STh] IRGR H Id & 2
IAPG HR VAT Huft s, s qier &1 harsT B e $9fery 3R7 7191 ©
fep o8 el gga Hecayul &1 Al it &1 990 3UE &1 & f el et firel, arew
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AR a1 g4 g e N q71g, 79 9 9D Anies= e A1 fb AT
ICHA 1 2| Td ITehT JeT ANIGII ATAT foh g2 79 -37u fav g, g8 Sieh
2, AfhT Ug P dIc I8 Ud 3BT S W 999, IHH folv Fgcd T ATl 3!
reIfies e g 2 fo5 § &) ot JuR i =121 o

3 H H ST U ITE}YT gATdl gl I8 ol 7, olfh Ageaqul gl 7%y Al
I ¥l SreR o 2ol e H 9 7% SR off, Afth 9 '- H A1 off 3iR a8i Ser
off| 1 JUR 1T, 918 H I SRFHS B Jol UUR 21 foxar o foa A
el S8 BR H sryHe o, oifeh g fewman w811 Sid § wpdl 3T, 991 UuR
fem T, A 39 < fo5 3R <) 9 9 91 H9 A1 9 srTe Rt 5 9 e 7, g9
3O 1 AR A QU1 9 dledl 1 81, g1 3+ ot e i, o1 d drell, wiifd big a8
T %% o AT 92T 2, ST IHH] &l AT SITGT SU| I8 Sia b1 4o Bl 2l 3R
TH AT ¥ ¥ WITMUT HAT1 8, A1 $9 ¥ W Wi &1 YT 9gd Aeayul &l I8
Ig 38T f9d 2 3R H§ $9@T 984 SIR ¥ W@HTd &Rl gl g=Idrg|

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you. Thank you,
Prakashji. The next speaker is, Shri Abir Ranjan Biswas. Three minutes only.

SHRI ABIR RANJAN BISWAS (West Bengal): Six minutes, Sir; it is a two-hour Bill.
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Three minutes. Please.
SHRI ABIR RANJAN BISWAS: We have only one speaker. It is two-hour Bill, FT?
IUIHUTEIE (311 ST, TRIRAET 1): 3Mh b SR Wiy 41 5

SHRI ABIR RANJAN BISWAS: Noj it is only one speaker.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Okay. You will take his
time also?

SHRI ABIR RANJAN BISWAS: Yes, it is only one speaker.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Then it is okay. Total six
minutes for the Trinamool Congress.

SHRI ABIR RANJAN BISWAS: Sir, | rise to stand in support of the Public
Examinations (Prevention of Unfair Means) Bill, 2024. As we know, the Bill seeks to
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curb paper leaks and malpractices in recruitment examinations and entrance tests
such as NEET and JEE. It is good that besides UPSC, SSC, Railways Recruitment
exams, Banking and Government Departmental exams, this Bill covers all online
exams conducted by the NTA, that is, the National Testing Agency.

Sir, we are all against unfair means because this is something which,
essentially, harms the future of the youth of the country. The problem of using unfair
means has nowadays become endemic. This is a very serious problem and we do not
want to politicise such an issue. It is a very appropriate and timely Bill and we all
should be on board on this. Sir, all of us, cutting across party lines, have come
together and we wish to eradicate this malice.

Sir, | would like to highlight how Bengal has been harnessing technology to
work towards eradicating such malpractices. Recently, during a Class X Board-level
examination, all the question papers were marked with small QR codes besides each
question. What happened in the process was, the moment a picture was taken and
circulated, the particular question centre was known and soon, within one hour, we
were able to apprehend two culprits. The whole process, which could have blown out
of proportion, could be brought under control. So, Sir, this is one positive example
from my State and | believe all of us should use the good practices from all the States
for a better future. | am sure many other States and the Union Government will also
use technology in innovative ways to eliminate such malpractices.

Sir, | would like to say that we stand in support of the Bill, but just passing the
Bill and having a new law in place will not solve the problem. The real challenge lies in
its implementation. We have often seen how even officers are complicit in the whole
affair. We have to change the whole ecosystem and the way of our thinking because
the magnitude of this problem is large. A recent report studying documented
instances of 41 leaks over the last five years across 15 States revealed that these leaks
affected the future of around 1.5 crore aspirants. These range from Teacher Eligibility
Tests in Rajasthan and Uttar Pradesh, the Police recruitment examinations in Assam,
Karnataka, Jammu and Kashmir, a Forest Recruitment Examination in Uttarakhand
and Engineering Recruitment Examinations in Telangana, Arunachal Pradesh and
Jammu and Kashmir. Sir, | am not blaming any State. | don't intent to blame anyone,
but | am sure every State Government is doing what is best at their disposal to tackle
this problem. Sir, what the aspirants go through when something like this happens is,
just as the previous speaker, Shri Prakash Javadekar was referring, years and years
of their hard work is wasted. It is tragic that some students even commit suicide. That
is most deplorable. All of this is happening at a time when the country is already
witnessing an unprecedented job crisis.

157



158

[RAJYA SABHA]

Sir, in the recently concluded quarter of October to December, 2023,
joblessness among youth in the age group of 22 to 24 has grown to 45 per cent,
which means that two out of five Graduates under the age of 25 are unemployed. On
the other hand, there are a lot of vacancies in Government departments. So, the
priorities need to be sorted first. We all remember who promised two crore jobs every
year. So, Sir, while we welcome this Bill, we must address the more serious problem
of joblessness in this country. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Biswasji, for
completing within time. Thiru P. Wilson; five minutes.

SHRI P. WILSON (Tamil Nadu): Sir, the Public Examinations (Prevention of Unfair
Means) Bill, 2024, seeks to curb unfair means and malpractices such as leakage of
question papers, organised malpractices, etc., committed during the recruitment
examination and entrance examination. The question also arises: Why should there
be an entrance examination for professional courses when already students are
qualified through Board examination? | can understand competitive examinations can
be conducted for recruitment. There is no need for holding entrance examination so
far as the professional courses are concerned. | would like to quote Dr. Ambedkar
what he said. | quote, "'Examination is something quite different from education. But
in the name of raising the standard of education, they are making the examination so
impossible and so severe that the backward communities, which don't have chance
of entering the university, are absolutely kept out." Sir, this Bill equally applies to the
NEET Examination conducted by the National Testing Agency. The question is: Is
there any need for such an entrance examination called NEET? NEET's introduction
has brought Dr. Ambedkar's fear into the life. Under the garb of raising the quality of
education, they made it impossible, if not close to impossible, for the students
belonging to the Scheduled Castes, Scheduled Tribes and OBCs undertaking medical
education. The medical education for these people is not only inaccessible but an
unfulfillable fantasy. NEET has become a booming business for coaching centres
which capitalise upon the students' dreaming to become doctors which only affluent
people can afford. In India, NEET coaching centres are generating income of around
Rs.5,000 crore annually which shows that coaching centres are an industry by itself.
This has forced some of the students to take extreme steps such as resorting to
malpractices. Some students commit suicide out of frustration and realisation that
their dream of becoming a doctor will never be achieved. Till now, in the State of
Tamil Nadu, NEET has taken the lives of 16 students by shattering their dreams.
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Instances of malpractices in NEET such as impersonation, aiding other candidates,
directly or indirectly, and attempting to communicate with others have become
increasingly common. Why can't the Union Government allow the States to opt out of
the NEET when the students have already qualified by undertaking Board
examination? | would like to bring to your notice that Tamil Nadu Legislative Assembly
has passed the NEET Exemption Bill and the Bill was reserved for the assent of the
Hon. President in February, 2022. But, till now, the fate of the Bill is not known. |
raised a parliamentary Question No.405, dated 6" February, 2024. | asked: What is
the status of the NEET Exemption Bill? To my shock, there is no response at all given
by the Hon. Minister. Such an evasive answer or no answer is in violation of Rule 12
of the Procedure and Conduct of Business in Rajya Sabha, where it is clearly stated
that an answer should be specific and complete. When Ministers cannot give answers
to Member of Parliament's Question, how do you expect students to answer the
questions? | have also introduced the NEET Exemption Bill as Private Members' Bill.
Coming back to the Bill under discussion, malpractices should be prevented at any
cost.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude.

SHRI P. WILSON: There are certain provisions which need clarification and re-
consideration. | run through them. Clause 3 qualifies something as 'unfair means' only
when it is committed for a monetary or wrongful gain. So, only when an offence is

committed for the purpose of...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Wilson, you have to
conclude.

SHRI P. WILSON: Sir, | will take only two minutes.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude.

SHRI P. WILSON: Sir, | have time.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): | think, your time is over.

SHRI P. WILSON: Sir, it is a very important Bill. It affects the students across the
country.
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): But we have many
speakers. So, please conclude.

SHRI P. WILSON: Clause 3 qualifies something as 'unfair means' only when it is
committed for a monetary or wrongful gain. | would suggest that the words 'monetary
or wrongful gain' should be removed, and if any undue advantage is being caused by
exercise of their powers, then Clause 3 should be attracted.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude.

SHRI P. WILSON: So far as Clause 4 is concerned, the language employed is very
vague. The word 'facilitate indulgence' is also very vague. They should have utilised
some word, like 'commission of any such unfair means'. The draftsman, probably,
would have slept here. The word 'employed’ here is not appropriate. Likewise,
Clause 10(2)...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAQO): Thank you very much.
You have already overshot your time.

SHRI P. WILSON: Sir, this is very important. There are only a few speakers.
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): There are many speakers.

SHRI P. WILSON: Yes, Sir, | will finish. Don't worry. They are bringing 'service
providers' under Clause 10(2). Whoever commits offences under Clause 10(1), even
the service providers, under Clause 10(2), will be equally liable to be punished. That
iS unnecessary because if you want to punish a person who is indulging in unfair
means, you can punish him and not all the service providers.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Wilson, | think, | will
have to move on the next speaker.

SHRI P. WILSON: | will finish.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please stop here.
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SHRI P. WILSON: Regarding Clause 12, the power of the Central Government is not
there to refer the matter to a Central investigating agency.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): | will move on to the next
speaker.

SHRI P. WILSON: One minute, Sir. | will finish.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): No; | think, you have
overshot your time by two minutes.

SHRI P. WILSON: The power is only vested with the State. The subject 'law and
order' belongs to the State List. Therefore, they cannot say that they will refer it to the
Central agencies.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you. Now, the next
speaker - Shri Sandeep Kumar Pathak.

SHRI P. WILSON: Just give me one minute. | will finish.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): | think, we are already
pushing to 6 o'clock. So, we cannot really give more time. So, please conclude.

SHRI P. WILSON: The power under Clause 12 encroaches upon the States' power. It
is illegal and void. Therefore, | would say that the Hon. Minister should see that this
Bill, except for this clause, as | have suggested other amendments, should be
amended and suitably introduced before this august House.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you. Now, Shri
Sandeep Kumar Pathak. You have five minutes. Please confine to the time limit.

3l §dY PAR 9Ied (UNT9): I159 SIRAT AR, ol faenfei ok gt &
HEY DI ATEATST I DT 1 A9 el 8, $9h [0 H $99 Fa 3MR U1 et &1
EERRCEREIRINE

TR, ST U b Uld UTel 81 gl 9l ST &, 10 Aol DI YB3ATT H 81 gar gt
SITAT 2, IRBR DI 39 IR B YH R 1 AT AT 10 AT 81 1Y, 319 59 HRIGTA
& 3ffcr e & 3ife & ga Aeayul e iR 9=l &7 32 &, 341 9 uall =refdn & fb
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HRPR Bl 59 W 1A T8 AR, H 1 THTS H I8 I A1g1 fob ool A1 Areli J
70 U9 ofle §U &1 Y 70 YR ofied RUICS €, SR {1 Rulcs g =rel 1 &
Y T S¢ BRIS I G BRIS 9] & YIS Bl 997 7T, S IR e fhar 13m|
3ITNTA FR, H 3MMUB AEgH ¥ 91 § (b I8 Dls AN 9 781 51 H I8
HIP] T R § [ I8 IR ol Blg faTdhd D ol &, dieh I8 T8I T
g, AWK g1 $89H USRI A1 €, 399 99-93 [AoaAT Wl € iR 399 9gd IR
VY INT &, ST 99! €T 947 T8 81 9, Ja99 Uedl 59 Sfhd fRed T AT ST,
gfe I8 U 981, U AT ©1 © S99 U1 g7l [ Sfl e Yehuifl 91, 9 IR &4
TN AT 3R 1 UUR oftep feham T, S IR Bl b 8| gaATl ..(aLH)...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Sandeepyi, please do not
make allegation, or, you have to authenticate it.

SHRI SANDEEP KUMAR PATHAK: Yes, Sir. | am coming to this point. This is very
important for the country. 10 g=ai &1 AR fore I('\M?dﬁl, I ¥ 7 7 Qfﬁﬁ RISK
H Gl U ©...(TaH™). .

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Sandeep ji, by the end of
the day today, please substantiate and authenticate the allegations you are making.

#f T AR UISH: W, 63, H TP M 3HS T I

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAQO): Mr. Pathak, you have to
authenticate the allegations you are making by the end of the day; otherwise, they will
have to be expunged from the record.

SHRI SANDEEP KUMAR PATHAK: Sir, | will authenticate everything. X, ool 10
AT H.... ...(FALIH)...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): When you make such
allegations, it has to be based on irrefutable evidence.

2 AST9 HAR UToHh: IR, sl 10 ATl § 24 U9 ol §U|...(TALTH)...

" Not recorded.
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please authenticate by the
end of the day today; otherwise, it will be expunged from the records.
...(Interruptions )...

37l WY HHAR IIoHh: IR, T Yleeld ST 4 5 24 papers olid §UI ...(RG@HM). .

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): It will then have to be
expunged from the records.

3l Sy PAR Uedh: IR, 9¥ 2014 H, I9 2015 H dACl, 99 2016 H dqARCI...
..(FFE)...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAQO): Sandeep ji, one second. |
will give you time. H=iT Sl PY bl die e Bl

DR. JITENDRA SINGH: Has the Hon. Member any supporting documents over here?
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): | have already asked that
all allegations have to be authenticated by the end of the day today.
...(Interruptions )...

SHRI SANDEEP KUMAR PATHAK: | will authenticate, Sir. It is in public domain.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): | have already given the
ruling that without authentication, it will be expunged from the records.
...(Interruptions )...

SHRI SANDEEP KUMAR PATHAK: | will authenticate, Sir. It is in public domain.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Do it by the end of the day
today.
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2l Q9 PAR 96d: it goes on. WX, 9 IHhollsd H Tedfedl Yo gs, 9
ATATST DI Uler AT AR, * | SHH DIy IASAId Tl B X8T| I8 GHl 1Al Bl
introspect BT TS| T8 IS BICT-AICT &¥ 81 7, &F T 3FddTat dt 97d Hdl
g, I JFADBIS BT AR & TL! 21 TE BT 3 &, SHH 3d a1 I UId 1 7= 8, il
YCTAR] &, AT 8 3R S8R ST bl (A 8T B

ARG, Sl Ufdefaved €, 9 Ofel § ol 9T %2 & 31K S #1fhaT &, 98 Wi 31 &R
el 81 R, 59 el & AT § §H &R B 72 51 T S (901 P HIIH U8 PR 3B ©
e S TA8IR 8, IFD! I ¥ & ATl Bl TSIl § B o

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude.

2 WY PAR UTSh: AR, ARI DI b &I FAT AT 8, e b WA DI TR B
H B B T UhAT 2, 39 IR A1 IS IR, 59 [de1 H 19 A 9 A1l b1 Foll
3R 10 I BUY 9 1 BRI SYA S[A BT U194 2

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude. Your
time is over.

2 I AR Urodh: § BN Bl GId ol § b 3H IHba BT UGG DRl
2T 3R FYl FURT S DA A1MEY| STd U afxh ol &1 § SHeba gl & dl
ATl el &b AT Bl BT B UR <14 ATl R S Flel DI TSI DT UG, Fl
IE Aol 872 39 €8 Bl MR §€ HRAT ©, dl SHbBS DI Aol Bl Yraa fhar oy, §
3T HIEH H Fells <dl gl

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Mr. Pathak. |
think, you have to conclude now.

il WY PHAR YIS TR, 3 I important 14 I8 8 1 ST gaeril T
RIS 1 ST 4R BRI 2, Igd-98d gIdig|

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Mr. Pathak.
...(Interruptions ...

* Not recorded
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<. foraes R a9 9w 7 <11 gorra f&an &, 39 e @ a1 i+t s urdt
& I 3SR &, ITD! G HURT STed 81 ST =12 g

il WY AR 9IH: IR, ....(FFHH)...

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): No further discussion.
...(/nterrupt/ons)... Nothing else will go on record.

SHRI SANDEEP KUMAR PATHAK: ~

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Whatever allegations have
been made by you, Mr. Pathak, they have to be authenticated with evidence by the
end of the day today. Otherwise, all the political allegations and naming of a State
without any basis, will be expunged from the records. ...(/m‘errupz‘/ons)... | am only
following the rules set by the Hon. Chairman. ...(Interruptions)...

DR. JITENDRA SINGH: Before the passage of the Bill, these have to be
authenticated. Otherwise, it will not become part of the record. ... (Interruptions)...

THE  VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): No, no.
...(Interruptions )... Hon. Chairman has ruled on many occasions that by the end of
the day, business day, the record has to be placed. Now, Shri Muzibulla Khan. You
have five minutes' time.

2 Yoligert W (3NTSAT): SUAUTETE H1Sd, TSI AT G 39 el W dlei Bl
HiepT fear, IAP fog § rueh! g=ydre SRl g1 H T a1 die1 drgdl gl Sl 4
TRIETS Bl 2, 18 Uil @t &Y, eT% Aclawr™ &l 81, ¥ofd 9IS &1, §fdh 81, dgd
Td-THE Bl A TSI &1 AT V9T IRBR BT bl WA 8l - ¥ fHdr vh
RIS T A 8] o<l aT8dl gl WRAIY H B9 9gd 3 1Al § I8 gieell 8 I8! 8,
S PR I8 9 11 TR &, IAB oY H AT 43 A8Ie DI &=Iareg ol
=Tedl g1 § U BICT-|T S&TERUT o1 =T8T g 319 S & e Sta werear el Sit
BIC Y, Al 3P ol H URGTD MY I 3R ITh! B FATdT &b MY (@ & o1y
qTefl TTT 11 ST T’ b ! g2 R1se forg v2 o, Rt 4 &1 1Teld for 38 91 9
ITF IR diet {6 qH A18S dTel 92d I SWHR ol ol I SR 1 9gd IR
fp, oifteT S8 11 11 3Afery 3t et St g9R SIeitg fUaT €, Father of the

* Not recorded
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Nation &1 3151 & Sil BTlTd €, 9% P Sl BTl &, 3ITST 9gd -3l ST8] IR eigferai g
Bl 21 S 920 Ug-foRgax Hed BRd ©, PIRIY B 8, SIdh A1 I 81 VBT &,
I ST BIUY BRA ©, S YbhST-Ubs! BYd M ¢ S &, I o URT 81 9I1d © AR
ST HE DA &, S Al &b HIeRT ¥ X8 I & AR d 4T 81 S 81 4 98 aR
Th-S1 AN AT & fop Qroriimrer #, udler 3 93 997 W) 9=d Uiy §U &1 WroTd |
JSHY YT BIFT 31T 91 21 TP IR U g2 = Ueer &f oY, Sd A+ a1l 9= A
qeTT FTE1 <1, I8 e el o, a8 AR FaR @il o1, <ifdhd o9 Reiee Hdar, ar
I8 WIRTe e= U &1 7311 VAT 1 98 IR a7 81 §AN HRAay & ol fRrerm w3
HITT A DHATH TSI BT He1 AT - el A < g R1eAT AT H HifT ol Fehelt
gl' "3T9 WU Bl W B I Sl YD WU S@ BRI - YT Sl AGel hAM
3ITSTIE < B8 AT| ST, UYL, NG DA ATSTE F HET AT - '3FR JH GRS Bl v
THBAT ATEd 81, Al U8l YIS B A8 STl A1l 'SR J=Id BT UG AR, Al
St ff TR I E1fH 1TST ST 9eTS 3MUd! €< < Y&l 8, Sl G4 ol Y&l 7, 31
TABR I8 UQTS ATUD] FGH TS| dTehd <i11' I ST, TULSI. Aegel Hel™ ITolg -
BB ATl R, 3MY S & b et 39 &1 RiciRie w8 SHM | @ell 31 &l Bl
TR0 3R HETHR & FHI A R1ef1 §1 STl o1 3iR |9 BT TP ol H SHR ygd 2l
ST W fdcder TrolTd BIaT T, VAT AT 91 21 <79 2181 |91 8t off, o gs-
TS RMN-F 31T & 3R Hed I AR g1 H faeT 81 X8l 2, & Iofl 4§ F7el Sl
T2 Bl Sl gad R ofd o, R I AT STex e AN Dl ART B A1 T8 IThT
Ufdedhel TIoTTH BIdT 211 31T S YRR &, 31191 ST |HIST H BTeld 8, | 31M9d] 3ol
&1 Be-l Aredl § fb 89 ol DI 1 a1 <d 8, i $9 Bl Bl Al b4 fhar
ST, I8 FG¥ g1 91 Bl 81 I8l 9gd AN DI ©, 39 d1d Bl H F1 78| B &l
g I8 Al 9gd 3reedl 91 8 fob e fRraf-ugfal @1 JIeb & fofg g1 Yax Br o
T 8, FIfb DI 811 b qrasia Wl Sl ART BT 8, SN LieTell Bl 8, g8 T¢-7Y
< fahTet ofdT 81 o1 fo werad © fh Ud 171 999 & folT 16 Bell Bl SRR Bl
2, TP Tl g9 & oI IHPT 32 Poll IR, b U TR 994 & U SHB! 64
Bl B TNHR TSl &, I¥AT I8 5 Al Bl TSORT a1 BY b 7| 1) &1 124
Hell A T, U SITA) B9 I8 99 Id Fdd ©, ol df 9gd G 8l
SO ... (TIETH)....

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Khan, please
conclude.

7t Fotige @ : § 31TST 599 {7t &1 qHI HRaT g 31R IRTIE vl § b AR S dl
11 ey B GarRa & forg w26t 7y S 9 oQ €, 98 923l & ST MM 3iR R
TADY 59 QT DI WA= A1 32T BT, T=d<|
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Muzibulla Khan
ji. This is not a forum, this is not a House where you can make unsubstantiated,
unverified, baseless allegations, which can become a part of the record. | have
already given a ruling, in line with the kind of rulings that were given by the Hon.
Chairman from here. If Mr. Pathak does not submit evidence or if he does not
authenticate what he has stated in the House, | think, it will not become part of the
record. | further state that this should not go on to the social media and the media
because then this can become a matter of breach of privilege of this House. | would
like everyone to make note of it. Next speaker is, Shri Ayodhya Rami Reddy Alla. You
have five minutes.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Sir, for giving me
the opportunity to speak on the Public Examinations (Prevention of Unfair Means)
Bill, 2024. This Bill represents a crucial step towards ensuring integrity and fairness in
public examinations across India. We know how cut-throat competition can get,
especially in nationwide examinations. This is a welcome move. We, from YSR
Congress Party, support this Bill. This Bill extends to a wide array of critical
examinations conducted by the esteemed bodies such as UPSC, SSC, RRB, NTA,
IBPS and various Central Government Departments. This Bill paves the way for
standardization of measures and protocols to prevent the usage of unfair means.

By addressing a comprehensive list of offences including paper leaks, collusion
and digital tampering, this Bill sets forth stringent penalties to deter malpractices.
However, | wish to bring the following issues to the notice of Hon. Minister to prevent
and minimize the malpractices.

One is integration of technology and another is capacity building. When it
comes to integration of technology, the scale at which these examinations are
conducted make technological integration in malpractice prevention very economical.
Here are certain ways this can be achieved. First one is, artificial intelligence enabled
digital surveillance system. Development of a centralized digital surveillance system to
monitor examination centres in real-time using artificial intelligence to detect any
irregularities or malpractices instantly. Not only would this vastly increase the
propensity of catching cheaters but would also pre-emptively deter potential cheaters
from engaging in such activities when they are aware of the sophisticated machinery
in place. Next is cybersecurity protocols for evaluation stage. End to end measures
which are beyond the examination room are also important. Many times, unfair
means are also implemented by manipulating the evaluation of answer sheets.
Mandation of robust cyber security protocols for all digital aspects of examination
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process, including submission and evaluation of answer sheets, is likely to help in
this. Next is data analytics for oversight. A large issue that persists is that of resource
mobilization. The number of test-takers often overwhelms the resources put in place
to prevent malpractices. Hence, appropriate resource mobilization becomes pivotal.
Application of data analytics tools to scrutinize examination results and performance
metrics across different centres and regions, spotting inconsistencies or irregularities
that could indicate malpractice, is likely to help in accurate judgment. Next is virtual
proctoring. Another way to tackle the large test-taking population is virtual
proctoring. This can also help provide good proctoring to areas which are either
geographically inaccessible or economically costly to reach for invigilators. For online
examinations, integration of virtual proctoring tools that include features like eye-
tracking, keystroke analysis, and browser lock would go a long way in ensuring
fairness.

Second point is capacity building in the entire examination process. A
significant problem is that invigilators and administrators at other test centres are
unaware of proper procedures and protocols. This can create inefficiencies at best
and lead to proliferation of malpractices at worst. There are multiple ways this can be
remedied. Next is, training programmes and certifications. Development of
comprehensive training material on fair and ethical practices as well as booklets
defining all common protocols to be followed during test administration could prove to
be very beneficial. Moreover, to ensure that these training programmes are adhered
to, certification from these programmes could be made mandatory for all individuals
wishing to serve as invigilators.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): Please conclude.

SHRI AYODHYA RAMI REDDY ALLA: Then, | come to simulation exercises and
workshops. While technology has been a boon, its ever-changing nature also means
new innovating ways of utilizing technology to engage in malpractices are always
coming up. Workshops which provide information about these ways and best
methods to prevent their occurrences should be provided. Moreover, a simulation of
exam scenarios could also be provided to invigilators with necessary experience,
which is required to administer the actual exam.

Sir, this is a very, very good Bill. With these suggestions, we welcome it from
our Party, YSR Congress Party, and on behalf of our Chief Minister, Y.S. Jagan
Mohan Reddy, and we support this Bill in totality. Thank you.
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): Dr. V. Sivadasan; two
minutes.

DR. V. SIVADASAN (Kerala): Sir, now, the people of India are facing a very hard
test. This Bill is also a test because it includes a lot of seeds of enmity and
centralization. The words in the Bill say that the Central Government shall have power
to refer the investigation to any Central investigation agency. That means, today, we
are discussing ED, IT and CBI raids; tomorrow, this legislation will promote another
type of raids. So, we should oppose this kind of centralization of education and other
sectors. This is the power grab of the Central Government. This power grab should
not be allowed in India. India has a great decentralization character; India has a
federal character. Respected Chair, | wonder if the intention is genuine, then, you
please conduct tests for recruitment. In BSNL, after 2017, recruitment is not done; in
Railways, about two lakh posts are lying vacant. You are not conducting tests for
recruitment but you are making legislations for prevention of malpractices. Okay,
prevention of malpractices is good. But in States, State Governments have a lot of
mechanisms. Education is in the Concurrent List. So, you should conduct
discussions with the State Governments. Don't grab the power of the States. Again,
| am mentioning it here.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): Please conclude.

DR. V. SIVADASAN: Sir, in this Bill, this Government is doing a lot of encroachment
into the powers of the States. So, the Government should keep in mind one thing that
power corrupts and absolute power corrupts absolutely. That is what we are seeing
here. | would like to add one word. Here, this Bill is not for the prevention of
malpractices. Basically, this is part of a big project of centralization. Earlier, they
formed the National Eligibility Test.

THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): | am calling the next
speaker.

DR. V. SIVADASAN: One minute, Sir. Earlier, they formed the National Testing
Agency; now they are making these kinds of legislations. That means it will affect the
entire educational sector and the federal structure of the nation. Thank you, Sir.
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DR. M. THAMBIDURAI (Tamil Nadu): Mr. Vice-Chairman, Sir, on behalf of AIADMK
Party and also Mr. Edappadi Palaniswami, | rise to participate in the Bill which seeks
to prevent unfair means in the public examinations. Sir, please listen to me. | am very
sorry to say this. Most of the Members -- Mr. Digvijaya Singh and others -- said that
'Education’ was a State subject earlier and was encroached upon by the Central
Government. Who has done all these things? In 1970s, in the Emergency period,
former Prime Minister of India, Indira Gandhiji, took it from the State List to the
Concurrent List. Why could the Congress and the DMK people not get it back? They
have not done so. Therefore, unnecessarily, they are putting the blame on this
Government. | oppose that. If they are so sincere, let them make efforts to support
bringing 'Education’ once again in the State List.

Regarding the NEET examination, it was also introduced by the Congress
Government. When the UPA Government was there in 2010, at that time, the DMK
was a part of the Government. At that time, they could not oppose it.
..(Interruptions )... Then, afterwards, now they are telling that they want to bring a
thing. ...(Interruptions)..  That is why they have given the wrong election promise
also. ..(Interruptions).. They could not fulfil it but now they are blaming this
Government. ...(Interruptions).. This is not the Government which has brought this
Bill. ...(Interruptions)... It is because of the UPA Government. ...(Interruptions)... At
that time, when the UPA Government was in power, in 2010, the NEET examination
was introduced. ...(Interruptions)...

(MR. CHAIRMAN in the Chair.)

They conducted that examination in 2012. Because of that only, we are suffering
now. ...(T/me-be// r/'ngs.)... At the same time, Edappadi Palaniswami during his
period, to save the students who are studying in Government schools, gave 7.5 per
cent reservation for whoever was writing NEET examination. This is a historical thing
done by the A.l.A.D.M.K. Government to save the people of Tamil Nadu. Now, on
that ruling Government is not taking any steps to stop the NEET examination.
.(Time-bell rings.).. They are giving wrong information to the House. ..(Time-bell
rings.)... Thank you.

MR. CHAIRMAN: Dr. Amee Yajnik. You have eight minutes.

DR. AMEE YAJNIK: Sir, ten minutes. | want ten minutes but anyway, | will...
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MR. CHAIRMAN: Hon. Minister, she wants ten minutes, allocated eight minutes. Is
it fine with you? .. (Interruptions).. Mr. Gohil, you have no idea about the generosity
of the Hon. Minister. | have enjoyed it, felt it for a very, very long time.
..(Interruptions ... Then the observation must be withdrawn. Secondly, you are not
on your seat. ...(Interruptions).. Yes, Madam.

DR. AMEE YAJUNIK (Gujarat): Sir, | rise to speak on the Public Examinations
(Prevention of Unfair I\/Ieans) Bill, 2024. It is a much needed Bill. However, it has
come at a very late stage. As earlier speakers have mentioned, it started with
Vyapam. The State Government should have taken very stringent action. Several
States are there, | don’t want to talk about the individual States but the last ten years
have seen a spate of paper leaks that have happened. Aimost about 1.5 crore
students have suffered. When we are talking about the youngsters of today who are
taking these competitive exams, we are talking about computer platforms where they
are taking these exams; we have moved forward. When the present Government
came in 2014 and thought that it should make everything digitalized -- it rides on that
wave of 'Digital India" -- | think, it should have made corresponding arrangements
and platforms to see that these menaces are curbed. Yet, it has not happened. | have
gone through the Bill. The Bill is very exhaustive but to find words like 'organized
crime', when we are talking of unfair practices, when we are talking about service
providers, when we are talking about electronic platforms, when we are talking about
intermediaries, the kind of investigation required for these kinds of unfair practices
which are telling upon the life and the careers of young students, | request the Hon.
Minister to look into the investigation part of this particular typical kind of offences.
They are not the normal offences that should go to a police station. | see in one of the
Clauses that the DSP is given the duty in order to investigate but these police stations
are flooded with investigations of murders, dowry deaths, cheating and having all
kinds of offences and to bring the same offence, a specialized offence that is taking
place, is in the same purview. | think, we need specialized personnel, investigative
personnel who would look into these specialized investigations. | would request the
Hon. Minister not to look at this offence as a general offence. It is a very specialized
offence and that is why we are unable to nab these offenders. That is why we need to
have a corresponding change also in the Evidence Act. We would need electronic
evidence, we would need to have a regulatory authority which is not in place to
investigate where these companies are and where these service providers are. We
may just use these broad terms that service providers should be booked, every
director, every company person sitting on the board should be held responsible and
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be dragged into this offence. But who is going to investigate this? This very detailed
investigation required is in the digital space. The digital space means that you are
talking about having surveillance cameras in the examination centres. You need to
have certain kind of very specialized service providers for that. Sir, you do not know
from where these companies are operating. When you find the question answer shots
on the WhatsApp, you can imagine how far they have driven into this particular un-
known space which we don't know. It is not like a murder happening and you catch
hold of the murder weapon and you give it and go on questioning people. This is a
very strange, very unique and a very specific arena where you need investigation of a
very specific kind. | am pained to see that the youngsters and the students, they
suddenly go to the centres and they find--they have travelled distances--that the
examination is cancelled because of the paper leak. How can a paper leak happen
when we are talking of Digital India transactions? You know what has happened to
Paytm and all kinds of these frauds. How can we promise our youngsters a new India,
a modern India and India which will go in the next decade, when we don't have these
particular set-ups? Sir, when we brought certain kinds of sections in the Indian Penal
Code, at that time, we made corresponding changes in the Criminal Procedure Code,
the procedure as well as the Evidence Act that this should be collected by way of
evidence in this particular kind of offence. For these digital offences, when we don't
have a regulator and a mechanism in place, and when you don't know as to who
these companies who are operating are, how can we not know when we know who
the paper-setters are? | think, we are turning a blind eye to these particular aspects
in this particular Bill, and | think, these are the most important. Then, Sir, describing
organized crime and when we are talking of young students, what kind of words we
are using for our educational system and for our youngsters, | think, we need to have
more stakeholders come into; maybe, you have further meetings when you draft the
rules for every State because this is a Central legislation and you have made an
observation that the States may adopt this Bill at the State level and make their own
Bills. But, when you frame the rules, if these aspects are not taken, the DSPs and
the Police Officers would be burdened with all kinds of offences. How would they
investigate when you don't know it specifically? When you have mentioned that the
Bharatiya Nyaya Sanhita, whenever it comes, till then, the Indian Penal Code will
operate. Today, | mean, you make a submission, and it is out of this context but
there are sessions going on to explain what are the new Bills that have come; the
Bharatiya Nyaya Sanhita, and there is a confusion. So, you will have to give this
clarification that they will be governed by the Indian Penal Code, these are the
Sections, and this will be the way of procedure for investigations. Then, when you are
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mentioning one crore fees, 1.5 crores penalty, Sir, they will have to pay when they get
convicted. If they don't get convicted, these fees and these enormous numbers are of
no use. It is because you have seen the backlog in the judicial system. Where is the
special judicial infrastructure? You will have to provide for special courts, a timeline
that in this particular period, the investigation will be over, and in this period of time,
the chargesheet would be filed and the trial will go on. If this is not done, then, it will
add to those five or six crores of cases which are languishing, and we do not know
what would be the situation, if you nab the accused what would we think. It is
because, here, the ultimate result is not punishment or showing some kind of penal
actions against the offenders or what the Government is doing. The ultimate result is
our youngsters, our youth should feel safe. They should think, 'Yes', when we are
going to take this exam, we are completely protected by the Government. Our papers
will go on as per the rules and norms. Earlier, we used to check the students for the
chits, they would take out from the pockets or from wherever. Here, there is nothing.
Are the examination centres going to be having surveillance cameras and these
platforms? Are you going to have very, very stringent monitoring systems, as far as
this digital space is concerned? We are lagging much behind in the digital
infrastructure, and the digital investigations and also the digital surveillance. | think, |
would request the Hon. Minister to look into these main aspects which are governing
these. This Bill is, definitely, a welcome step. We are very much at a belated stage.
One of my colleagues mentioned as to what happened in Gujarat, and he would,
definitely, authenticate that. But, it is in public domain. Name a State and there have
been paper leaks. Name the number of students and they are dejected. | think, when
we talk about competitive exams, we talk about hiring Talathis and we talk of hiring
medical people, | think, somewhere, we have not made foolproof platforms where
they can go and apply, and then, still feel secure that "Yes', there will not be any
frauds in this kind of digital infrastructure or digital space. Sir, | would request the
Hon. Minister to look into these very, very strong points which | have made. Unless
and until you won't promise, " Yes, we will nab them at the very first point of time and
we will see that we are going to create a regulatory structure for the service providers
from wherever they are operating'', how can things work? We do not even know from
where they are operating, where those companies have been registered and where
are these companies. Despite the Bill being a very laudable step in curbing the
menace of paper leaks--our youngsters are looking at this--I am glad that the
candidates are not in its purview. | would request the Hon. Minister to take it very
seriously on an urgency basis and plug the loopholes which are there in the Bill.
Thank you, Sir.
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MR. CHAIRMAN: Now Dr. Dinesh Sharma; ten minutes.

S1. faer s/t (SR Qe : A AU HE IS, JATYHT JATHR T I+ q1 drel
T AR S| H [IH Ygel AG AT ST DI AIYATS iR JeTs SAIATY 1 b I=Ti+
SHBT ST T8 YRV 3R [ 3Mhel B & 918 I8 (98 IRd (a1 g1 H
I Al HaT, Hifd ST 1) AT BT STasHR Sff 7 Hal fh o9 § SR
oer | Rrer w3 o1, T9 H g8l & el & fory, = Rief vd Ahvedl goded &
foTT 39 YR &1 fI8ud 1T T SEH 9 591 bR & UTae= o 3R 915 9 <1
3T ARBRT AIBRAT i, ITH | 9T d B grag™ ] fhY MY a1e 3 ORI,
SRATOM 3R S =T B qToTAT IMRIT U< &, I YT S THR DI JaRATeif
31 foan #9 g8 safery wer 6 A= #4301 St 9 9 UeR & 1 IR gied 9,
S S AT THTITT 3794 39 987 | fohar 31 o1} T8T ux THH o<l ol 7Tg| §
999 § <dr o fb 519 89 fohdhe Wolw SId 9, 1 99 99T 9 AT B o, 894
Tgel SfeHT B Tl 3R I SIfelT &1 Fidd 31Ts, dF 9T Il fh 9 Bl &R 91T Y|
I B & THM STRIT I a7l AR el aTel AT S a<hT o, d 39 99 -T8] B,
dfpe § I ITHHRT & foTU 9013 f6 S=i7 59 A9ys &1 S A Ugr 7l &
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o SH AT 81, STch |1 AT BT, SHHT A1 1576 811 H I8 911 181 § (b $0H
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D AT, STH SP] TIoE B, fShicex TIfT B TAT I UHRT Bl fhaft
W F1g S Gordl 1 ERIIIRT B &1 W Jraer 21 394 i i favg &1 sl
TEI AT B TR fagd aehrell 7 T =@l G 81 H 3 81 By {6 gaad,
THOHHT, Ugsel, Sigs, Aigscl St adlerall # UuR ol iR Thdl Bl JLb13T Bl
R B b RIS A B SHD! A AT 21 39H 15 AT bl et foam i 2|
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6.00 P.M.

§ eI ¢ 5 S99 Wil gYdhs SRIATA B aret it 1 i1 811, 9 fifegd w0 9
oY galcdTed 2l

MR. CHAIRMAN: Hon. Members, now it is 6.00 p.m. The Business Advisory
Committee has already recommended that the House may sit beyond 6.00 p.m. to
transact the Business listed for the day. Therefore, the time of the House is extended
beyond 6.00 p.m. till the disposal of the Business listed for the day. Hon. Member,
please continue.

S1. fame vt AR, S S g 95 ©, S9al § SR SR A 98 U
I BT 21 3| Tb AT Haxd 68 W2 I 6 SHH Ua¥ & ISRl B
3IfIHHOT BT I8 [depel 1 ARIHHT Tl 81 I8 U bid BT © 3R SqH
ST JTURTe, AT, T3S § M Sl & RIciTh BRaTs & Yaed &1 Sddb
SIRIN W AY<h IRl & WY-AY by fAedfaeradl ¥ S g4 @ Wi g,
S9HT W 2fiet foham T B1 39H 9IRSl 38, §% Sd 9 oI S 9 - o b
AR fIgq Aew &8 &1 of {6 IHB!I B S S b i TRy - 38T 2
S SUTHErd T GED Yford 3MYeh & Neb I i &b AfTBRI 5 A9 b
I ITURTENT B ST A8l BRI, T 3HH Sod WA ST DT TG ARBR = 1G]
gl § B8 G g 6 T I H 39 UHR &I i1 g 9¢i off, I @ gY 59
IIRIT TR &1 §9 fA99% & B 99 & 918, I A4l &b (oY U Aled 8RNl I8
ATSd SIFE & wY H 1 MR d 912, d1 37+ fIdd & S 3191 Ahd g1 I8 ST Bl
TS SR ATaotd gRIeTRIl & HaTel= | 91T STol- & SMURTd dcdi & b+ H
RIS BT

AIAR, S8 99 Ao 3R 9t 81 S9% R ¥ MYPT AT HA1 Sff gaRi|
JMERUT THT STasH St 7 39¢ dad ¥ TP 91d el oYl 519 o frem #31 9, a9
ShT U fo fder omar o fb MRl & forg S adieny 2, S9d fov U 3ot
fatrre 99, I8 S S9N & Sf<id &, JMYB! 379 U< H g9 g1 AIdR, &9
T SaTctTol IMI-RIT 31T @i &l Y I8 91 3o <) o i), 91 & S9d aR § Udh
g Y TR A fh SR UeeT § Tdhel 4 Dbt T ' A A el e @
U T SHSI [T ATl BH1 IFH TACIUE &I U < HI 901 ot il TASITh &
SIS Uh DI H 93, U HIF H URIET Bl Falfeld B Tl 89K AfTHRT 93, Uh
IR &Y 3R IR Sod WY PRI S IR AN RE M IS, I HH Y - I
R AR, ST Tdhel BRI BT AT AT, ST RN ART A, ST AT f6 &b AR
fafeTa fpa T 9, S o7 IR 9199 Y &, ST 89 oI 1 I8l f9aT forml 39
S yaIUeY ¥, SId! 98l fde] o1 & 91 8H 3P dal fdh 3R MY 319 3+
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3TURTEN} BT YTATATT HRAT T8 Bl, 1 Hol-Tal 11T fdh 31T HH-hd B B 8
AT TACIUG Bl HET fb SHBT 3T $Y b Abhd & AT S 304 BRI Bl
ol fob 394 MY o fI=gatl IR BT dHxeh 39 UR 3P e o Fahdl |

AAR, S8 Sl 91T, I8 AToold B! d1d 21| STh] I8 a1 A7 fb 89 AN
BT & HUX P U= Bl 8l < &l SBIH Bl fh 9 IeT o g8] <d &, S8l N
R &l BIchl, ST&l eldeied 8l 8Id, STal §<il el 8l S¥d 918 38+ Hal fh
Y ST S8 IR I8 o &l SBi- e g! 91d I8 i) fh 519 99+ 9+ 311 &,
d9 B9 AT U8 21 S9dT Uidl Wit B by I forust 3 8 3R 91 ¥ 89 AT S9é
IR of oId §1 B9 ST el {6 Sa! ®El A ad 82 SeH dal & 89 T 36H
DI U & HYTdl BIFI DI @D & WY H YT HRA &l Y AleaR 1T gl 2Tl
IR BTAT BT AT TTATT AT| SHT I§ HeAT AT fh M7 Thet It Adb Thd
g, O1d I S URIETT v & - S URIET bl & forv giferfeda Y9R I 8, SITeTar
IS-9S ANl & Wpod BN T, ARV BN &, S8l URIel v BT &, 37 SABT el
P Fhd &l MY ART T8I URIETT g of, I8] Hex 3 didp I §9 IR IR H, Sf
IR TN B, ITH SIPIFST B SV 304 59 UhR 8l foh 37 60 oIRg faemedf sea
&, 1 U@ ST R H 81 511y

ATIaR, Ugell 9 &9 AN 1 BT § SIS Bl 8 T~ UR SIBIFST B, ST
S yraer H A1 21 TR M 8F AN 1 I8 har fb S Ueb ooy § U fenmedi
98T B, 3R I dTel YR H 'q1aR i T’ 1 TR TR &, dl 39D el H 96 g
faemefl & YR ¥ '91aR B A1’ 74 TR WX &I, dIfh 3R 98 Tdhd W HRAT dre AT
AP FIU BIs =R I 1Y, a1 I8 VAT F81 Bx UTY| AT=IAR, A AR UTGeTH HRH &
qe IR F W Rfedh ARG appoint BTl Tied AN S & a7 SR Bi
91 g3 39D oIy AIASTT BHR o 1, STIelcd §91H 2, SIReR S T| gRer
Pegl IR g7 GHI ALl b1 IR BT AT, [579d oY T 39 3UT F 1G] Bl
maegdar oY, oifhd 9 folT GReR & 9T U F81 A1 8 AN 7 announce BT
fp &9 RN IR M0, AfeT Bl F M0, Rifh sIR URF U1 81 |
IAP 918 IRIIR H U Tehc [T IR I I cHe § I8 el T fh S5 Bl ueie
s AT S, O a¥ler sl IR ARASHT AR B, I8RaaR] 81l Sraeicd
811, centralized control room BIFTTI 3ATY TS & §4 I #H areed I o FIR 7Y Y41
g Ta 71 19 & U o9 ford | QT il gaTT? VAT SfeTy g, i Sff Wev 9,
d 20-20, 25-25 ARG BUY H fdHd Jl...(FHT Bl €h)... {9 o vud1 Fa1 a3,
RICERERSUERISIEE PN voice recording & 1T T Tl'a, eﬁ’?ﬁw - U,
SIFRER & Y| AR, JMRER #, # 39 g w= e g % a8 ol gaml 2017 & gt
TG & Y AR T #3151 IR IS8 Y & 3R =i 68 AT {6 I8 Thed &
e} o &l I e ud faen- e & Sfaid $99 YR & B 991 Q... (A
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TR AN gferd # welt gU1 79 9 Ua # Y fordlt g ot srferafiaan =i e
aexeia s g St &1 9918 31 € {6 =i 39 BIC-9-BIc a5l &1 W 78
Bl g1 H <@ 381 A1 & wrgs {6l sregrest 3 us f9wg e 1 81, ifth U 1 e
BTl 3 H, § gHET T BT § 1R 3MUHT STHR Ath HT gl

MR. CHAIRMAN: The next speaker is Shri Sandosh Kumar P; you have two minutes.

SHRI SANDOSH KUMAR P (Kerala): Sir, it is a matter of deep concern that frauds
related to exams are on the rise in the country. So, that way, this is a welcome step.
But, as it is expressed by my fellow Member from Kerala, Dr. V. Sivadasan, it should
not be a problem to the States. Sir, why am | stating this? In the Statement of
Objects and Reasons, it is clearly mentioned in Para No. 4 that 'the Bill shall serve as
a model draft for States'. That part is okay because this time Centre did not try to
snatch away the rights of the States. We have every right to formulate rules and
regulations related to the exams. But, in the name of investigation, it should not be a
problem for the States. My friend from Uttar Pradesh, while taking part in the
discussion, mentioned about Section 12. Sir, Clause No. 2 is a worrying point.
Anytime any Central agency can intervene in this matter and that will be a problem for
the States. So, Sir, it should be taken into account.

Sir, | would like to add one more thing. Recently, an interesting article was
written by Jayant Sinha, the Member of Lok Sabha, who belongs to the Ruling Party.
In that article, he has mentioned about the impact of Artificial Intelligence on
elections. So, it is clearly written that EVMs can be tampered from outside the country
because the technology has gone up to such a level. So, in this era of Artificial
Intelligence, we have to take into account the growth of Artificial Intelligence. How
can we handle technology-driven frauds, that also should be taken into account. That
is why | have deliberately mentioned about the EVMs; do not take it otherwise. | am
not going to make any political comment on that. My worry is that we are living in a
world where Atrtificial Intelligence and Chat GPT is introduced. So, it should be taken
into account while dealing with exam-related frauds.

Thirdly, and finally, Sir, unemployment is on the rise. These types of cosmetic
changes cannot solve the real issue of Indian youths and students. Thank you, Sir, for
allowing me.

MR. CHAIRMAN: The next speaker is Shri Kartikeya Sharma; not present. The next
speaker is Dr. Fauzia Khan. You have two minutes.
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DR. FAUZIA KHAN (Maharashtra): Sir, | stand here to welcome this Bill which has
been brought in to curb unfair practices in examinations. Curbing unfair practices is
required in every level of education and in every sphere of life because unless we curb
unfair practices, we cannot enhance the gross domestic happiness of our nation,
GDH of our nation, which is very important. Sir, | wish here that the definition of
'public examinations' had been more comprehensive and inclusive as building a
culture of honesty and integrity is imperative in the field of education for this is the very
objective of education. Sir, there are several unfair practices that exist at several
levels of education, right from pre-primary to whatever the highest level. This Bill
primarily focuses on punitive measures. We need to address the underlying reasons
for the cheating. Sir, | believe that deterioration is there at moral values in all across
society. In schools, we don’t particularly focus on value education because these are
the formative years where we need to instil values of honesty. Honesty and integrity is
very, very important in our society. It is said that the purpose of education is to turn
mirrors into windows. We need to turn mirrors into windows and that is why the
school education is very important where this has to be addressed. Sir, addressing
these concerns require a comprehensive approach that combines punitive measures
with preventive measures, and systemic reform to promote fairness and integrity in
examinations. (Time-bell rings.) | am just concluding, Sir. Legal experts caution
against the disproportionate penalties and ambiguous definitions which may lead to
confusion and redundancy in enforcement whereas the definitions provided in the Bill
are exhaustive and can be interpreted in several ways. This can create confusion and
redundancy. Sir, at the end, | would only like to say that we have to also address the
issue of plagiarism in research. This is a very important aspect because we tend to
cut paste and give our research thesis. So, we have to address these things. There
are several things to say about this topic, but | welcome the Bill. Thank you.

MR. CHAIRMAN: Dr. Jitendra Singh to reply to the discussion.

DR. JITENDRA SINGH: Mr. Chairman, Sir. At the outset, | wish to, through you,
thank the Hon. Members for having furnished their valuable inputs, including some
of the suggestions. Shri Digvijaya Singhji, Shri Prakash Javadekarji, Shri Adhir
Ranjan Biswasiji, Shri P. Wilsoniji, Shri Sandeep Pathakji, Shri Muzibulla Khan, Shri
Ayodhya Rami Reddyji, Dr. Sivadasanji, Dr. M. Thambiduraiji, Dr. Amee Yajnik, Dr.
Dinesh Sharmaji, Sandosh Kumarji and Dr. Fauzia Khanji have spoken on the Bill.
Before | respond to some of the specific points raised over here, | wish to reiterate
once again that this Bill has been brought with the same spirit and the same
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resolve, with which this Government of NDA took over when Shri Narendra Modi
was sworn in as the Prime Minister on the evening of 26" May, 2014. He had said
that our approach would be to reach out to those sections of society which have
not received the kind of priority that they deserved by the earlier Governments.
Therefore, youth was one of those categories. If you look back at ten years, Sir,
this Government headed by Prime Minister Modi, | can say with certain amount of
confidence, has walked the talk. When we are talking precisely in the context of the
youth-centric reforms and to be more specific in the context of the discussion this
evening pertaining to the selection of youth to various Government jobs, also
selection of students to different higher education institutions, there have been a
number of decisions taken to ensure that (a) there is more and more transparency;
(b) there is a level playing field regardless of whichever socio-economic strata a
candidate or youth comes from. (c) that there is time bound selection process
and, therefore, you would realise because as students of Science, we have been
taught not to speak without evidence; within three or four months of having taken
over as Prime Minister, | think it was just about September or October, 2014, a
decision was taken by the Prime Minister whereby we did away with a hundred year
rule which | would say a legacy, rather a dubious legacy of the British empire. We
expected every youth to get his documents, certificates attested by a gazetted
officer and this is a rule which should have been abolished right away at the
midnight of freedom. | don't know what was the reason to keep it alive for so many
decades, but with the evolution of this rule, a message went across the country
that, look here, now a new Government has taken over, a new Prime Minister has
taken over who has the confidence to trust the youth of this country and if we don't
trust the youth of our country, how are we going to do business with them that |
don't trust my own children and ask them to get their certificates and mark sheets
attested by a gazetted officer, If | don't trust my son or daughter, how am | going to
run the family”? So, that was one of the earliest messages sent by the Prime
Minister, Modiji, as far as the declaration of intent of bringing in fairness in all the
selection procedures were concerned. Soon thereafter, Sir, in his Independence
Day Address from the ramparts of Red Fort, he gave a call for abolishing interviews
in the recruitment process. You would bear me out, as would all the Members,
there had been recurrent complaints coming that a certain candidate would get
hundred marks in the written test and would not find himself in the selection list
whereas someone else who had not done so well, but was favoured through the
interview marks would make it to the list. So, there were allegations of nepotism,
allegations of favouritism, allegations of corruption. It was not an easy decision to
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take. Many complained. 'How would we adjust our own candidates', even for the
political class, across party lines. But the Prime Minister, Modji, taught us that we
would fill in the gaps which have been left unfilled. We will step in where we are
required to step in. We will go by the conviction and leave the rest to the discretion
of the people of this country. That abolition of interview not only brought in a fair
play or a fair chance to every candidate but also brought in heavy savings on the
State's exchequer which were involved in conducting interviews for years and
years. For weeks and weeks together, we had thousands and thousands of
interviews. Thereafter, in most of the examinations, we have important recruitment
agencies like Staff Selection Commission, the Recruitment Board, the Banking
Services which we had inherited in 2014 from the earlier Government for conducting
exams through OMR, Optical Mark Recognition. It was all transferred on-line. That
was done to ensure transparency as much as possible and, at the same time, to
have a time bound selection process system in place and even today, as far as Staff
Selection Commission is concerned, we have seen times where one selection
process would go on for almost two years or more. Now it has been brought down
to just 7-8 months and we hope to bring it still further. The endeavour is still
continuing. Very recently, with the vision and direction of our Prime Minister, we
introduced the process of Rozgar Mela so that the vacancies could be filled in bulk,
50,000, 60,000, one lakh appointment letters are being issued together in all
fairness, in all public view, in all virtual view in 45 stations across the country getting
connected and, therefore, it was there for everybody to see what was happening.
In the last ten years, it has helped us and is being visibly appreciated across the
media, across all sections of society, even academia and the level of the merit of
the new appointees has gone up. Now, in the recent months, which | mentioned in
my introductory remarks, this is a Bill which is possibly the first of its kind in the
history of Indian Parliament. | don’t blame the predecessors. Maybe, the founding
fathers of the Constitution, the founding fathers of the Penal Code did not visualize
such a situation happening where we would be confronted with an issue which is
ruining the future of children, which is sacrificing youth energy, youth power at the
altar of handful of selfish interests. And, at a time, when we have such a huge stake
in our youth whom we call the architects of the new India of the next 20 years and
who will also be determining the face of India in 2047. So, we have a stake in this,
Sir. While we are doing this for youth, actually, we are doing each one of us. We
have to reach that pedestal which we have envisaged for ourselves, which the Hon.
Prime Minister, Shri Modi, keeps describing as Viksit Bharat. Then, each and every
citizen of India will have to contribute as much as possible, depending on his might,
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his potential and his capabilities. Therefore, we cannot allow any of the potentials of
this collective nation getting squandered away.

When we bring in this Bill, we also have an ecosystem which is, actually,
acting as a kind of a facilitator. It was optimum use of technology, coupled with
integrity which was sought to be placed to the maximum extent possible. Hon. Prime
Minister spoke from the Red Fort about StartUp India and StandUp India. From just
350, we went up to more than 1 lakh. Today, we are ranked number three in the
world. | am not saying this. This Government is not saying this. The BJP is not saying
this. The world is saying this. | am talking only of the global parameters. As | said, |
will not talk without evidence. In the Global Innovation Index — somebody was saying
where our integrity is and where is our honesty — we were 81. Today, we have
jumped 41 places and reached 40. The world is saying this, not me. And, this is all
part of the reforms happening; the continuity of which we are seeing today. In the
space sector, it is embarrassing to say that we had just one StartUp; it was a single
digit! Today, we have over 190. In just 8 months, beginning from April 1% to 30™
December, we had private investment of more than Rs. 1,000 crores, because this
sector was opened up and shackles of the past have been done away with. We were
unwarrantedly keeping ourselves behind a veil of secrecy. In the bio-sector, we had
just 50 StartUps. We are now having 6,000 StartUp. We are ranked one of the top five
bio manufacturing countries of the world. The world is saying, not me.
...(Interruptions )...Yes, yes. | come to you.

it STIRT e (BT ): MY 91 Hd gAISY, Hier iferg)

DR. JITENDRA SINGH: Yes, yes. dg YHIT GK‘W_\P[%\’, because so much of debate has
been HI% ®igs | Sir, from fragile five, if we are to one of the top five, it is not me
who is saying this. It is the world which is saying this.

Sir, | am not making any subjective statement. | am not saying on behalf of the
Government of India or on behalf of the BJP. | am saying what the world is saying.
Today, Hon. Prime Minister visits Washington. The President of America solicits an
Indian astronaut to accompany his astronauts to the International Space Station,
because they value the worth of our craftsmanship and our skill. So, the world is
soliciting this. Today, we are setting the deadlines — Net Zero by 2070. We are not
waiting for others.

Now, somebody was talking about what happens now and what happens
then. | will take two minutes and then come specifically to these points also, Sir. We
were almost one-and-a-half decades behind the other countries as far as technology
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is concerned ! Dr. Thambidurai has rightly pointed out. | will come to that also. But,
before that, | will talk about technology. | said that | will not talk without evidence. |
will also not talk subjectively. | will talk what the world says.

Sir, Television started in the USA in 1950s. The famous election of 1960 in
which Mr. John F. Kennedy, dramatically, defeated Mr. Richard Nixon was
determined by way of a TV debate. The whole world knows this. This is on record. In
India, we did not know what TV is and what debate is. We got the first glimpse of TV
somewhere in 1970. Same is the case with computer. Today, we are among six or
seven elite nations of the world as far as quantum technology is concerned. We are
not behind anybody. We are way ahead. Today, our Chandrayaan — Americans
started before us — has reached the South Pole before them. Having set the record
straight, | come to specific points. Now, | specifically come to the points which were
raised here. Digvijaya Singhji had raised a point about Concurrent List, which has
partly been answered by Thambiduraij, Emergency is known for a series of
amendments that were brought in. | don’t have to reiterate that, else they will again
say that | go back. But it is you who have raised this issue. You took so many
decisions which were reversed. Even the Lok Sabha term was increased to six years,
which was again rolled back when Shri Morarjibhai came. So, amongst those dubious
decisions, this was one of them. It was a State List. You had brought it. But, you
have the habit to hunt with hounds and run with hare. Our friend from DMK is
opposing NEET. He had earlier supported NEET. The DMK had voted in favour of
NEET. ...(Interruptions)...

MR. CHAIRMAN: Just one second. ...(Interruptions)... | will take note of it.
...(Interruptions )... Please, please. ...(Interruptions)... Mr. Thambidurai, what is
this? ...(Interruptions )... | don’t appreciate this. ...(Interruptions)...

DR. JITENDRA SINGH: You were a part of the Government. ...(Interruptions)...You
were a part of the Government. ...(Interruptions)... That is what | am saying.
...(Interruptions )...

MR. CHAIRMAN: Mr. Wilson, please take your seat. ...(Interruptions)...

DR. JITENDRA SINGH: Hon. Chairman, Sir, that is precisely what | am saying. That
is the meaning of the proverb — hunting with hounds, running with hare. They want to
be both at the same time. They want to be a part of the Government which is passing
NEET; they want to be a part of the Government which is opposing NEET.
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...(Interruptions )... | would not have got into all this right now because, when |
began, | began absolutely with a very apolitical approach because | thought this was
a Bill which was being welcomed across all parties. And, in fact, | came with an
opinion that this Bill has been supported by all the political parties in the Lok Sabha
and | was sure that the Elders would also bless it in the Upper House. But, if you
want to give it that tilt, then, we have the answers. That’s what | have to say about
the Concurrent List.

An issue was also raised that the States’ domain was being encroached upon.
| think, this is a Government which has not only supported cooperative federalism,
but it is also supporting competitive cooperative federalism. Soon after this
Government came in power, the Hon. Prime Minister, Modiji, was the first one in
support of increasing the States” share because he, as the Chief Minister of Gujarat,
had gone through the worse in the ten years of UPA rule. Today, when we are saying,
in fact, we are allowing liberty to the States to decide and, in good faith, advising that
it will be good if you adopt it. We are not forcing it. That is the spirit of cooperative
federalism. Yes, if you want to adopt it, our services, our support, our resources will
be available for that.

Then, Madam Yajnik has said — she has supported — and | agree. Why we
have DSP is because we have to function within the system. We cannot go outside
the system. We cannot throw the baby out with the bathwater. By bringing in DSP,
we have stressed this point that this is an investigation of a very serious and sensitive
nature and that a junior officer should not handle it. So, DSP will have a supervisory
role. Normally, some of your FIRs may be dealt with by a Sub-Inspector or an
Inspector also. So, that itself is a pointer to that. But, of course, as we move on, we
will frame rules very diligently. | take your word. Of course, you have a point that we
have to take into consideration everything. In fact, why | did not speak was because
that was not mentioned in the Bill. But, we had visualised and planned that when we
frame rules, we will have something called ‘National Technical Committee with
experts from all those domains that you have referred to. | go one step beyond what
you have said. This is going to be a dynamic phenomenon. The issue of technological
problems today may not be there tomorrow. It may be something else with the advent
of Artificial Intelligence and other things. So, we need to have a committee in place, a
system in place which will (a) Help us in surveillance; (b) keep us updating; (c) also
help us in creating uniformity. Some of the Members rightly said that the number of
examinees is going up; number of people appearing in these exams has gone up.
They are in lakhs and lakhs. The Staff Selection Commission has 50-60 lakhs. But the
number of agencies is limited. Maybe, in future, we are going to look into that
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direction also. So, when the sub-letting happens, the uniformity is the casualty. Of
course, Dr. Fauzia Khan was right in the integrity part and | am sure if we, all of us,
have that kind of integrity, then, we would not require that kind of a Bill.

MR. CHAIRMAN: No; on this point, the entire House must generate an ecosystem.
DR. JITENDRA SINGH: Yes, Sir.
MR. CHAIRMAN: There must be greater morality in the society as such.

DR. JITENDRA SINGH: Absolutely. | agree with you, Sir. That is in the spirit of what
Bapu Mahatma Gandhi said, " The non-violence is not the weapon of the meek and
the poor." If | am meek, feeble and | am attacked by a strong person, | will say,
"Look here, § 31f&4T &1 oI %> T FHUN AT A BT That is not the virtue. It
has to come within. It has to come through a value system. But till we evolve, and

once we evolve to that level, we will not require Anti Corruption Bureau, we will not
require Vigilance Commission and we may not even require courts! But, till then, we
need to have deterrence because we cannot allow the virtue to be eroded by the vice;
we cannot allow the merit to be hijacked by the non-merit; and, we cannot allow the
vital youth power of this country to be surrendered or to be sacrificed at the altar of
handful few. So, | am not going to take long because already the Hon. Members
have waited with a huge amount of patience. We will cover, of course.. When we talk
of service providers, we talk of the other parties involved; it will, of course, by natural
course also, wherever required, cover the coaching centres, the impersonators but,
very cautiously, |, once again, before concluding say that we have kept the bona fide
candidate out of the purview of the law, be that the job aspirant, be that the student;
so that the message does not go that this new legislation is meant to harass the
youths of this country. It is only meant to deter those who are playing with their future,
and, thereby the future of the nation. So, with these few words, | am sure the entire
House will, in one voice, support this. This is one step towards that direction. It is a
dynamic journey that we have started. It will move on from one level to the other.

MR. CHAIRMAN: The question is that the Public Examinations (Prevention of....

DR. JOHN BRITTAS: Sir, | have an amendment.
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MR. CHAIRMAN: What makes you feel, | will not read it? You are a senior Member. |
have not yet taken up the consideration and you are saying ‘| have an amendment.’ If
there is an amendment validly moved, taken on record; surely, it will be put forth
before the House. Please, bear with us.
The question is:
"That the Bill to prevent unfair means in the public examinations and to provide
for matters connected therewith or incidental thereto, as passed by Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.
l. In Clause 2, there are seven Amendments; Amendments (Nos.4 and 5) by Dr. V.
Sivadasan. Are you moving it?

Clause 2 — Definitions

DR. V. SIVADASAN (Kerala): Sir | move:
(No.4) That at page 2, line 39, after the words “such other”, the word “Central”, be
inserted.
(No.5) That at page 2, line 40, for the words “an authority”, the words “any Central
authority”, be substituted.

MR. CHAIRMAN: Amendment Nos. (7 to 9) by Shri Tiruchi Siva; not present.
Amendment Nos. ( 11 and 12) by Dr. John Brittas. Are you moving ?

DR. JOHN BRITTAS (Kerala): Sir, | move:

(No.11) That at page 2, line 40, after the words “as specified”, the words “in the

Schedule, and such other authority as may be specified”, be inserted.

(No.12)That at page 3, line 9, after the words “those laws”, the words “, save as
otherwise provided in the General Clauses Act, 1897 (Act No. 10 of 1897)”, be
Inserted.

MR. CHAIRMAN: Amendments moved. | shall first put Amendments (Nos.4 and 5)
moved by Dr. V. Sivadasan to vote.

The motion was negatived.
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MR. CHAIRMAN: | shall now put Amendments (Nos. 11 and 12) moved by Dr. John
Brittas to vote.

The motion was negatived.
Clause 2 was added to the Bill.

MR. CHAIRMAN: In Clause 3, there is one Amendment (No.13) by Dr. John Brittas.
Are you moving ?

Clause 3 — Unfair Means

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.13) That at page 3, line 15, the words "for
monetary or wrongful gain'', be deleted.

The question was put and the motion was negatived.
Clause 3 was added to the Bill.

MR. CHAIRMAN: In Clause 4, there is one Amendment (No. 14) by Dr. John Brittas.
Are you moving ?

Clause 4 - Conspiracy for Unfair Means

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.M) That at page 4, line 2, for the words “facilitate indulgence in”, the word
“commit”, be substituted.

The question was put and the motion was negatived.
Clause 4 was added to the Bill.
Clauses 6 to 9 were added to the Bill.

MR. CHAIRMAN: In Clause 10, there are two Amendments; Amendment (No. 1) by
Shri Binoy Viswam, not present. Then, Amendment (No. ’I5) Dr. John Brittas. Are
you moving ?
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Clause 10 - Punishment for Offences under this Act

DR. JOHN BRITTAS (Kerala): Sir, | move:

(No.15)  That at page 5, line 13, afterthe words “service provider”, the words “if
it is established that the unfair means or offence has been committed with the
knowledge, consent or connivance of the service provider”, be inserted.

The question was put and the motion was negatived.
Clause 10 was added to the Bill.
Clause 11 was added to the Bill.

MR. CHAIRMAN: In Clause 12, there are three Amendments; Amendment (No. 2) by
Shri Binoy Viswam; not present. Then, Amendment (No. 6) by Dr. V. Sivadasan and
Amendment (No.16) by John Brittas. Dr. Sivadasan, are you moving?

Clause 12 — Officers Empowered to Investigate

DR. V. SIVADASAN (Kerala): Sir, | move:
(No.6) That at page 5, lines 47 to 49, be deleted.

MR. CHAIRMAN: Dr. John Brittas, are you moving ?

DR. JOHN BRITTAS (Kerala): Sir, | move:

(No.16)That at page 5, line 45, after the words “Investigating Agency”, the words
“after due consultation and concurrence of the State Government where the offence
is committed”, be /inserted.

MR. CHAIRMAN: | shall first put the Amendment (No. 6) moved by Dr. V. Sivadasan
to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put the Amendment (No. 16) moved by Dr. John Brittas
to vote.

The motion was negatived.
Clause 12 was added to the Bill.
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Clause 13 was added to the Bill.

MR. CHAIRMAN: In Clause 14, there is one Amendment; Amendment (No. 3) by Shri
Binoy Viswam; not present.

Clause 14 was added to the Bill.
Clauses 15 to 17 were added to the Bill.

MR. CHAIRMAN: In Clause 18, there is one Amendment; Amendment (No. 10) by
Shri Tiruchi Siva; not present.

Clause 18 was added to the Bill.
Clause 19 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

DR. JITENDRA SINGH: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

MR. CHAIRMAN: Hon. Members, there are eight permitted Special Mentions for
today. Special Mentions of those Hon. Members who are present now shall be
deemed to be laid on the Table of the House.

"SPECIAL MENTIONS
Need for State-specific classification of religious minorities in India

SHRI SUSHIL KUMAR MODI (Bihar): Sir, at present, the classification of religious
minorities in India is done at the national level due to which Muslims, Sikhs,
Christians, Buddhists, Jains and Parsis have been notified as minority communities.
This classification, however, does not consider the cross-State variation in
distribution of these communities and continues to grant minority status to a religious
group that may otherwise form the majority in a particular State. For instance, despite

* Laid on the Table



